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MI'. speaker: You are going Jnto 
the merits of it. 
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1Ir. Speaker: Both of you will 
please sit down. It has been present-
ed only just now. I would request 
Mr. Madhu Limaye to write to me 
about that. 

''''!~ : ~l!i  ~n 

~~~ ~ ~~ ~ 

~lti ~~it~~ 

!qT 'TH fit; ~lnnl  f;ffirn I 

MI'. Speaker: You write to me about 
that and we can fix some time for a 

discussion. half-an-hour or whatevel" 
it is. 
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STATEMENT HE THREATENED 
STRIKE BY .ALL INDIA PORT AND 
DOCK WORKERS FEDERATION AT 

MAJOR PORTS 

ltIr. Speaker: You need not r...t 
Ule whole thing. 

'!'he Mmister of Tr&!DSport aDd Ship-
ping (Dr. V. K. R. V. RaoJ: 
This is a long statement. I lay the 
statement on the Table of the House. 
lPtaced in Library. See No, LT-1357/ 
67], 

ISbri Natll Pai (Rajapur); Sir, I 
have gone through the statement laid 
on the floor of the House by the 
Minister of Transport and Shipping. 
May 1 l'eque5t you to have a careful 
look at H'I My adjournment motion 
arises out of the acceptance of the 
failure on the part of the Govern-
ment. You must not have had enough 
time to read the statement. Kindly 
look at p. 2 of the statement .... 

Mr. Speaker: He has just laid it on 
the Table. You read it carefully. 

Shri Nath Pai: I have read it most 
carefully. I have been supplied with 
a copy. I am the man concerned with 
the adjournment motiOn. I have got 
an extremely good point to submit to 

you. 

Mr. Speaker: Why submit it here? 

Shri Nath Pal: The adjournment 
motion is pending with you. 

Mr. Speaker: That is true. Are you. 
going to convince me here? 
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Sbri Nath Pal: He has convinced 
you. My adjournmeot motion arises 
out of the acceptllJlce of the failure 
on the part of the Government. Why 
should I take your time and the time 
of the House if my task is facilit'ated 
by the. Minister? If you kindly look 
at p. 2, there is an admission of fai-
lure on the part of the Government 
and prima. facie my adjournment 
motion becomes admissible. This is 
o~t the communication from the All 

India Port and Dock Workers' Federa-
tion that was sent to the Government 
on the 5th June. Today, I think, you 
will not !;ulld me wrong, if I tell you 
it is 8th August. This document has 
been lying with the Government of 
India for more than seven weeks. I 
do not think I am wrong. You will 
perhaps agree with me. In view of 
the fact that the Government was 
alerted by the Port and Dock 
Workers' Federation that if their 
legitimate demands are not conceded 
and the Government do not open 
negotia tions, they will be ~o ll  

to go on strike which they have been 
avoiding in the past. It is a most res-
ponsible and a patriotic body of trade 
union. It is this Government which 
is culpably guilty of neglecting their 
duty for the last seven weeks. 

This is what the Minister says on 
the last page of his statement. He 
says: 

"We have, therefore,. invited 
the representatives of the Federa-
tion for talks with us this even-
ing." 

If the letter giving a warning of a 
strike decision was received seven 
weeks; back, why did the Govern-
ment allow the conditions to deterio-
rate to this· day when the strike be-
comes inevitable? If this is not the 
failure, if this is nof the negligence 
of duty, may I know whatis this? I 
submit to you that you be pleased to 
admit my adjournment motion in 
view of the clear-cut admission of the 
failure on the part of the Govern-
ment. 

Sbri S. M. BaDerJee (ltanpur): The 
hon. Minister in his statemen* bas 

.tated '" • 

tion)BiII 

Mr. Speaker: Are we dicussing the 
atatementnowT If we are diSCUDing. 
the statement, I will have to call 
others also, 

Shri S. M. Banerjee: Even after 
this statement, the strike is going to 
take· place on the 10th. Today is 8th 
and there is no time left. I would 
request you that after going through 
the statement yourself, you may also· 
come to the conclusion that there is 
a failure on the part of the Govem-
ment and that the strike would have 
been averted if the Government was 
more vigilant in the beginning. I 
submit to you that an adjournment 
motion may kindly· be admittpd by 
you. 

Shri S. Kundu (Balasore): Sir, this 
is a very important thing. No usefUl 
purpose will be served unless the 
Minister meets their representatives 
with an open mind. 2 lakh workers 
are involved here. There have been 
assurances given in the past and they 
have not been implemented. When 
you, Sir, were also the Minister-
incharge, at that time, you also had 
given some assurances. Now, this 
Minister is there. The assurances are 
given but they are not implemented. 
My only appeal to the hon. Minister 
is that he must have an open mind 
and try to see that ··the assurances 
which have been given are imple-
mented. 

12.40 hrs. 

RE. UNLAWFUL ACTIVITIES 
(PREVENTION) BILL 

Shri N. Sreekanlan Nair 
May I submit something? 

(QuIlOll): 

Mr. Speaker: I have allowed them 
to submit. He may also submit. 

Shrl N. Sreekantan Nair: Not about 
that. This is about the Business Ad-
visory Committee's report. The time 
allotted for UnlawfUl Activities (Pre-
vention) Bil is only five hours. There 
are 235 amendments suggested by the 
various members of this House. ThOBe 


